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~ Present: Mr. Barjesh Mittal, counsel for the petitioners.

Mr. Arvind Moudgil, counsel for the respondents.
1. Learned counsel for the .respOndents ‘seeks and is allowed
permission to place on record compliance affidavit along with

Annexure 'RF1. Copy s'upplied- to the other side.

2. In view of the above, learned counsel for the‘respondehts\

submits that the orders of this Court have been complied with

provisionally, subject to the outcome of the pending Writ Petition
* filed by them against the order of this Court and as such it may

be dismissed as having been satisfied.

3. Learned counsel for the petitioner could not raise any objection‘

to the aforesaid prayer excépt that he be given iiberty to file an
Exécutive Application, if anything is fovund to be still payable to
the applicant(s).
4. Dismissed as satisfied, with the liberty _aforesaid.
(SANJEEV KAUSHIK)
MEMBER (J) .
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